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INTRODUCTION

I, the Chairman of thc Committcc on Papers Laid on the Table having
been authorised by the Committcc to present this Report on their behalf,
present their Eleventh Report (13th Lok Sabha).

2. As a result of examination of somc papers laid during the Third &
Fourth Session (11th Lok Sabha) and Sccond, Third and Fourth Scssions
(13th Lok Sabha) the Committcc have comc to ccrtain conclusions in
regard to dclay in laying of thc Annual Reports and Audited Accounts of
the (i) Central Inland Water Transport Corporation Ltd., Calcutta for the
year 1994-95; (ii) National Commission for Womcn, New Delhi for the
year 1993-94; (iii) Salim Ali Centrc for Omithology & Natural History,
Coimbatore for the year 1996-97; (iv) Indian Council of Forestry Research
& Education, Dchradun for the year 1997-98; and (v) Nchru Yuva Kendra
Sanghathan, New Delhi for the years 1995-96 & 1996-97 and have madc
certain recommcendations. The conclusions of the Committee arc reflected
in the report.

3. The Committee considercd and adopted this Rcport at their sitting
held on 31.7.2002.

4, A statement showing summary of rccommendations/observations
made by the Committec is appended to the Report (Appendix).

New DEeLwHr; PRASANNA ACHARYA,
31 July, 2002 Chairman,
Committee on Papers Laid on the Table.

9 Sravana, 1924 (Saka)




CHAPTER 1

Delay in laying Annual Report and Audited Accounts of Central Inland
Water Transport Corporation Limited, Calcutta for the year 1994-95

The Annual Report and Audited Accounts of the Central Inland Water
Transport Corporation Limited, (C.I.W.T.C.) Calcutta for the year 1994-
95 were laid together with Review and Delay Statement on the Table of
Lok Sabha on 16.12.96. As per recommendation of the Committee on
Papers Laid on the Table contained in para 4.16 of their Second Report
(Fifth Lok Sabha), the said documents were to be laid within nine months
of the close of the accounting year, i.e., by 31 December, 1995. Thus, the
period of delay in laying the Annual Report and Audited Accounts came
to about 11-1/2 months.

1.2 The statement laid alongwith the Annual Report and Audited
Accounts for the year 1994-95 explained the reasons for delay as under:—

“The Annual Report and the Auditor’s Report on the accounts of the
Central Inland Water Transport Corporation Limited (CIWTC) were
required to be laid before the Parliament by the Central Government
within 9 months from the date of closing of the accounts. Since, the
accounts of the Corporation closed on 31.3.1995, the Annual Report,
the Accounts etc. for the year 1994-95, were, therefore, required to
be laid before the Parliament before 31st December, 1995.

The CIWTC’s accounts were approved by the Board only on
5.1.1996. The Statutory Auditor’s Report on thc accounts was
received on 22.3.1996. The accounts, thereafter, were submitted to
the C&AG on 26.3.1996. The rcport of the C&AG was received by
the CIWTC only on 5.8.1996. Thc Annual Accounts for 1994-95
alongwith the Director’s Report, Auditor’s Report and comments of
the C&AG were adopted in the Annual General Meeting held on
7.8.1996.

In view of the foregoing, thc Annual Report of thc CIWTC for the
year 1994-95 could not be laid on thc Table of thc House before 31st
December, 1995.



1.3 The Ministry of Surfacc Transport, who werc asked to furnish
clarifications on certain points in this conncction, furnished the same as
under:—

POINTS

REPLIES

1

2

(a)

(5

C)]

(e)

(f)

(g

(h)

(i

The dates when:

the Company Law Board was
approached for appointment of
auditors for auditing the accounts of
Central Inland Water Transport
Corporation Limited, for the year
1994-95 and when they were
appointed;

the accounts of Central Inland
Water  Transport Corporation
Limited were compiled and were
ready for being handed over to
auditors:

the accounts were actually handed
over to the auditors:

the Annual Report and audited
accounts were got approved from
the AGM of CIWTCL

the Annual Report and audited
accounts were taken up for
translation and printing and the time
taken in it;

the finalised Annual Report and
audited accounts in both Hindi and
English versions were sent to the
Ministry for being laid in
Parliament:

the Delay Statement and Review
were prepared by the Ministry:

the Annual Report and audited
accounts alongwith Review and
Delay  Statement  were  got
authenticated from the Minister: and

the Annual Reports and audited
accounts of CIWTCL for the last
three vears i.e. 1991-92, 1992-93 and
1993-94 were laid in Parliament.

(a) Joint Statutory Auditors of Central
Inland Water Transport Corporation
Ltd., Calcutta for the year 1994-95
were appointed on 27.6.1995

(b&c) The Accounts of Central Inland

Water Transport Corporation
Limited, were compiled and ready
for being handed over to the
Auditors:

(i) Audit started on 5.8.1995.

(i1) Annual Accounts of the Corporation
were formally approved by the
Directors at their 178th Meeting
held on 5.1.1996 and handed over
on the very next day.

(d) The Annual Report was approved
on 7.8.1996 by the Annual General
Meeting of CIWTC

(¢) The Annual Report and audited
accounts were taken up for
translation and printing and the time
taken in it was 3 days.

(f) The finalised Annual Report and
audited accounts in both Hindi and
English versions were sent to the
Ministry by CIWTC for being laid in
the Parliament on 13.9.1996.

() The delay statement and review
were prepared by the Ministry on
13.11.1996.

(h) The Annual Report and audited
accounts alongwith review and delay
stdement were got authenticated
from the Minister on 5.12.1996.

(i) The annual reports and audited
accounts of CIWTC Ltd. for the last
three years ie., 1991-92, 199293 &
1993-94 were laid on the Table of
Rajya Sabha on 24.3.1993, 23.2. 1994
& 16.8.1995 and on the Table of
Lok Sabha on 19.3.1993, 2R8.2.1994
& 21.8.1995 respectively.
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1.4 The Ministry of Surface Transport, who were rcquested to furnish
further information on some more points arising out of the replics given'by
them earlier, have furnished the same as under:—

POINTS

REPLIES

(a)

(b)

(c)

The dates when:—

the C&AG was approached for
appointment of statutory auditors for
auditing the accounts of the CIWTCL.

(i) the accounts of the Central Inland
Water Transport Corporation Limited
were compiled and ready for being
handed over to auditors:

(ii) the auditing of accounts was
commenced by the auditors and when it
was completed by them: and

(iit) the Annual Report and Audited
Accounts were got approved from the
Annual General Meeting of Central
Inland Water Transpest Corporation
Limited.

when the translation work was taken up
and when it was completed and when
the printing work was handed over to
the printer and when the printed copies
were received from the printer.

Appointment of Statutory Auditors of
the Corporation being a Government
Company was executed by the Central
Government in exercise of the powers
conferred on it by Sub-Sec. 2 of Sec.
619 of the Companies Act, 1956 on the
advice of the C&AG and informed to
CIWTC vide No. C-03122127014/
94—IGC dated 27.6.95.

Accounts for the year 1994-95 were
approved by the Board of Directors in
their 178th Meeting held on 5.1.96 and
handed over on 6.1.96 though the initial
audit work started on 5.8.96.

Initial audit work started on 5.8.95
Annual Accounts for 1994-95 after
approval by the Board of Directors,
were handed over on 6.1.96. Statutory
Auditors submitted their report on the
Accounts for 1994-95 on 22.3.96.

Annual Report and Audited Accounts
for 1994-95 were approved by the 28th
Annual General Meeting of the CIWTC
Ltd. held on 7th August 1996.

(i) Translation work was taken up after
approval of Audited Accounts and
Annual Report at 28th AGM as
referred above on 7.8.96 and was
completed on 12.8.96.

28.4.2000.

1.5 The Committee considered the matter at thcir sitting held on

1.6 In view of the inordinate dclay in laying Annual Rcports and

Audited Accounts of Central Inland Water Transport Corporation Ltd,
(CIWTCL), Calcutta, the Committece decided to call for thc evidence of
the Secretary of the Ministry of Surface Transport to clucidate the dclay in
laying these documents on the Tablc of Lok Sabha.
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1.7 Accordingly, the rcpresentatives of the Ministry of Surface
Transport and Central Inland Water Transport Corporation appeared
before the Committee at their sitting held on 3 October, 2000.

1.8 On bcing asked to explain the rcasons for dclay in laying Annual
Report and Audited Accounts for thc yecar 1994-95 of Central Inland
Water Transport Corporation, Calcutta, thc witness replied that
compilation of accounts of different Branches of CIWTCL located at Port
Blair and various places in Assam had taken some time. He also added
that the accounts for the previous ycar were compilcd in November, 1994
and adopted by AGM on 20 May, 1995 and thereafter laid on the Table of
the House in August 1995 i.c. after a dclay of about 8 months. This had a
chain effect resulting in consequential dclay in preparation and compilation
of accounts for the year 1994-9S. Hc further added that therc werc
frequent changes in incumbency till a regular Chairman of the Corporation
was appointed on 9 October, 1996.

1.9 On bcing asked the rcasons for taking morc than 3 months in
appointment of auditors to audit thc accounts of CIWTCL, thc witncess
accepted and stated that there had been a delay of about two or three
months in appointment of auditors. Hc, however, assurcd that duc care
would be taken to scc that appointment of statutory auditors is pursucd
with C&AG and done in timc in futurc.

1.10 On being asked to indicatc the rcasons for taking about 16 months
in finalisation of Annual Report for the vear 1994-95, the witness replicd
that the abscnce of regular Chairman of CIWTCL for a long time
contributed towards dislocation in supcrvision of this important work.

1.11 On being pointed on that the documents of the Corporation were
being laid on the Table of Housc with dclay continuously since 1990-91
and what efforts had becn madc to climinate the dclay in futurc, the
witness stated that the position rcgarding laying of Annual Rcport for the
year 1999-2000 had been reviewed and it was obscrved that by February or
March next year it would be laid on the Tablc of thc Housc. He, however,
assured that from the year 2000-2001 thc time limit as prescribed by the
Committee would be-adhered to. The witness also added that ccrtain data
processing jobs which were being undertaken by cxternal agencics till 1998-
99 were now being taken up by in house computers. The present chairman
is in position and closcly monitoring the finalisation of accounts,
appointment of statutory auditors, scnding thc commcents to C&AG.
convening the AGM. A time schedule has been prepared to compicte all
these stages. The Ministry of Surface Transport had also asked the Joint
Sccrctarics & Deputy Secrctaries concerned to monitor the progress of
preparation of these documents and suggest corrective mcasurcs wherever
fecl nccessary to uphold the time bound action plan. Hc oncc again
assurcd that all possiblc efforts would bc madc to lay thc Annual Reports
and Audited Accounts of the Corporation without any dclay in futurc.
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1.12 The Committee regret to note that the auditors were appointed as late
as on 27.6.1995 i.e. after 3 months of the close of the accounting year. The
Committee feel that timely action for appointment was not taken by the
CIWTCL which caused undue delay. This fact had also been admitted by
the witness during evidence before the Committee. As per assurance given
during evidence, the Committee hope that henceforth action for
appointment of audi‘ors would be taken much in advance of the close of the
accounting year to avoid delay at this stage of finalisation of the documents.

1.13 The Committee are unhappy to note that the CIWTCL took more
than 9 months in compilation of their accounts. The Committee are not
satisfied with the reply furnished during evidence before the committee that
the frequent changes in incumbency till a regular Chairman of the
Corporation was appointed on 9 October, 1996 had a chain effect resulting
in consequential delay in funalisation of their documents. The Committee
feel that compilation of accounts and other preliminary jobs related with
finalisation of accounts etc. had nothing to do with the said frequent
changes. Rather the staff involved in the process of compilation of accounts
did not make sincere efforts and the things were allowed to take their own
shape attracting delay. The Committee recommend that due importance and
priority should be accorded to the finalisation of these documents within 3
months after close of the accounting year, the documents should be
compiled and handed over to auditors for auditing to avoid delay at this
stage.

1.14 The Committee further regret to note that the CIWTCL finalised
the Annual Report on 7.8.1996 i.e. after about 16 months of the close of the
accounting year which shows the casual approach adopted by the CIWTCL
in finalisation af the documents. The Committee feel that the Annual Report
contains only administrative matter and should be finalised within 6 months
of the close of the accounting year in future.

1.15 The Committee further regaret to note that the printed copies of the
Annual Report and Audited Account were sent to the Ministry of Surface
Transport by CIWTCL on 13-9-1996 but the Ministry took 2 months to
prepare “Review” and “Delay Statement”. The Committee feel that the
Ministry did not give due priority to the laying of documents knowing fully
well that they have already been delayed for laying. The Committee feel
that such lethargic approach on the part of the Ministry of Surface
Transport in preparing “Review” and “Delay Statement” is regrettable and
should be avoided in furture.

1.16 The Committee also note that the Annual Reports and Audited
Accounts of CIWTCL for the years 1995-96, 1996-97, 1997-98 and 1998-99
have been laid on the Table of Lok Sabha on 8.6.1998, 21.12.1998,
13.3.2000 and 25.7.2000 i.e. after a delay of about 17 months, 12 months,
14Y2 months and 7 months respectively. However, these documents for the
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years 1999-2000° and 2000-2001"° which were due for laying by 31.12.2000
and 31.12.2001 have not so far been laid on the Table. The Committee feel
that the Annual Reports and Audited Accounts which are laid on the Table
of the House with delay do not serve any purpose for the Members of
Parliament as they are deprived of timely information to be used by them at
the time of Demands for Grants of the Ministry concerned.

1.17 In view of the assurance given to the Committee by the
representative of the Ministry of Surface Transport during evidence, the
Committee feel that all possible remedial measures should be taken both by
the Ministry of Surface Transport and CIWTCL, Calcutta to adhere to the
period for laying reports and prepare a time bound action plan for
finalisation and laying of the Annual Rport and Audited Accounts on the
Table of the House. A copy of the time bound action plan so prepared may
also be made available to the Committee for their information. However,
the Committee feel that the in house computer activities of CIWTCL may
be enhanced and continuous monitoring of the finalisation of the documents
may be strengthened to avoid recurrence of delay.

*Laid on 1.3.2001 & 26.4.2001.
** Laid on 13.3.2002.



CHAPTER II

Delay in laying Anniml Report and Audited Accounts of National
Commission for Women, New Delhi for the year 1993-94

The Annual Report and Audited Accounts of National Commission for
Women, New Dclhi for the ycar 1993-94 were laid on the Table of thc
House on 16.5.97. In terms of thc rccommendation of the Committec
contained in Para 3.5 of their First Report (Fifth Lok Sabha), the Annual
Report and Audited Accounts of thc Commission for the said ycar should
have been laid on the Table of thc House by 31 Dccember, 1994, i.c.,
within 9 months of the closc of thc accounting year. Thus, thc dclay in
laying the Annual Report and Auditcd Accounts camc to about 282
months.

2.2 In the delay statement laid alongwith thc documents, the reasons for
delay have been explained as under:—

“The National Commission for Women, New Declhi, is funded by the
Department of Women and Child Dcvelopment and hence the
Annual Report and the Audited Accounts of the Commission for the
year 1993-94 were to be submitted to Lok Sabha and Rajya Sabha
within 9 months of the closc of thc accounting year, i.c., by
31st December, 1994,

N,

The Accounts of the Commission arc audited by thc C & AG. The
Presentation of the Annual Rcport and the Annual Accounts is to be
done in accordance with thc Rules notified under scction 17(a) (d)
(e) of the National Commission for Women Act, 1990. These Rules,
namely the National Commission for Women (Annual Statement of
Accounts and Annual Rcport) Rules, 1995, gould be finalised and
notified on 10.1.1995, since thcrc was need to consult Ministry of
Finance, Ministry of Law, Comptrollcr and Auditor General of India,
and the National Commission for Women bcforc they could be
finalised.

2.3 The Ministry of Human Resource Development (Department of
Women and Child Development) who were rcquested to furnish

7



8

information on some more points, have furnished the same as under:—

POINTS

REPLIES

1

2

I. The dates when:

(a)

(b)

(c)

(d)
()

(0

(8

(h)

U]

®

The National Commission for Women,
New Delhi approached the audit
authority for appointment of auditors
for auditing their accounts for the year
1993-94 and when were they appointed:

The accounts of National Commission
for Women, New Delhi were compiled
and were ready for being handed over
to auditors;

The accounts were actually handed over
to the auditors;

The auditing of accounts commenced by
the auditors and the time taken in it;

The Annual Report was finalised:

The Annual Report and audited
accounts were got approved from the
A.G.M./General Body/Executive/
Finance Committee of the National
Commission for Women, New Delhi.

The Annual Report and audited
accounts were taken up for translation
and printing and the time taken in it

The finalised Annual Report and
audited accounts in both Hindi and
English versions were sent to the
Ministry for being laid in Parliament:

The delay statement and review were
prepared by the Ministry:

The Annual Report and audited

accounts alongwith Review and Delay -

Statement were got authenticated from
the Minister: and

As per National Commission for Women
records, Member Secretary, National
Commission for Women approached
Directorate of Audit, Central Revenue,
New Delhi for audit of annual account for
1993-94 on 27.10.94.

As per National Commission for Women
records, it was ready for being handed over
to auditors on 15.10.1994.

As per audit report for 1993-94, audit for
the year 1993-94 was conducted by
Directorate of Audit Central Revenue,
New Delhi on 23.11.1994,

Audit conducted from 23.11.1994 to
20.12.1994. .

The Annual Report 1993-94 was finanalised
in December, 1995.

The report was finally approved in the full
Commission’s meeging held on 7th March,
1996 and a copy of the same was sent to
the Department of Women and Child
Development on 18th April, 1996,

The report was sent for translation on
5.6.96. The Lnglish version was sent for
printing on_20.9.96. The final’ print was
received on 18.11.96. Final printed copies
in Hindi received on 18.12.96.

105 copies of English version and 100
copies of Hindi version were sent to the
Department  of Women and Child
Development on 18th December, 1996.

7.5.1997. The delay on behalf of the
Department was for the preparation of
Action Taken Report in Consultation with
various Ministries/Departments required as
per the National Commission for Women
Act. 1990.

9.5.1997.
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2

IIl. The

(k) The Annual Reports and audited
accounts of the National Commission
for Women, New Delhi for the last
three years i.e. 1990-91, 199192, and
1992-93 were laid.

(II) The latest position regarding finalisation
of the Annual Report and audited
accounts for the subsequent years 1994-
95 and 1995-96. When these are
expected to be laid on the Table of Lok
Sabha.

remedial measures taken and
proposed to be taken both in the
Ministry and the National Commission
for Women, New Delhi to ensure timely
laying of the Annual Report and
audited accounts within the prescribed
period of the nine months from the
close of the accounting year, in future.

The Commission was constituted only
during 1992. The Annual Report and
audited accounts of NCW for 1992-93 were
laid in Parliament on 26.8.95.

Annual Report 1994-95"

The report has been approved by the
Commission on 6th May, 1997. The
Annexure are being proof ready and the

floppy is prepared.

Translation has been finalised for two
chapters out of seven. For the rest of the
chapters preliminary translation is complete
and revision is being carried out.

Annual Report 1995-96"

The chapters out of eight (of the report)
have beem seen and approved by the
Chairperson. For one chapter draft is
complete and under typing.

The Commission has been requested to
ensure the timely submission of its Annual
Report and audited accounts in future.

2.4 The Ministry of Human Resource Development (Department of
Women and Child Development), who were requested to furnish further
information on some more points arising out of the information given by
them earlier have furnished the same as under:—

POINTS REPLIES

1 2

1. The specific dates when:

(a) Auditors were appointed for auditing
the accounts of the National
Commission for women for the year
1993-94;

(b) the accounts were handed over to
the auditors for auditing; and

Auditors were appointed by the National
Commission for Women on 23.11.94 &
audit work concluded on 20.12.1994.

Al

The Annual Accounts were approved/
issued on 11.11,1994.

*Laid on 14.12.1998.

““Laid on 23.12.199.
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1 2
(c) the translated documents were The work related to Hindi translation,
received and when this work was proof reading, vetting etc. of the Annual
handed over to printer for printing. Report, 1993-94 was completed on

13.11.1996 & the same work was issued to
the Printer after 13.11.1996.

2.5 The Committee considered the matter at their sitting held on
28.4.2000.

2.6 In view of the inordinate dclay in laying Annual Report and Audited
Accounts of National Commission for Women, New Dclhi for the year
1993-94, the Committee decided to call for the evidence of the Secretary of
the Ministry of Human Resource Devclopment (Department of Women &
Child Development) to explain the delay in laying these documents on the
Table of Lok Sabha.

2.7 Accordingly, the representatives of the then Ministry of Homan
Resource Development (Department of Women & Child Development)
appearcd before the Committee at their sitting held on 2.6.2000.

2.8 On being asked to explain thc rcasons for dclay in laying Annual
Report and Audited Accounts of the National Commission for Women
New Dclhi, the witness replicd that the Reports of National Commission
for Women for the ycars 1994-95 and 1995-96 had been laid on the Table
of the House. The other outstanding Annual Reports, Auditied Accounts
and Action Taken Reports had been completed and the same would be
laid in the coming Monsoon Scssion, 2000. The rcpresentative of the
Dcpartment stated that the Act, under which the Commission has been set
up, came into opcration some time in 1992-93. The Act cnvisages that
along with the Annual Rcports, thcy must also have Action Taken
Reports. When it comes to Government, Government got the Action
Taken Reports prepared by various Dcpartments. In the initial ycars, it
was noticed that there was a lot of dclay at this stage but in the last three
years cfforts had beecn made to update the accounts. The witness also
added that Rcport and Action Taken Rcport for the ycar 1996-97 had
been prepared. So far as ycars 1997-98, 1998-99 and 1999-2000 werc
concerned, the Commission would be finalising the accounts and the same
would be laid on the table of the Housc by December, 2000.

2.9 On being asked about the use of laying the documents on Table after
such a long delay when the Members could not scrutinisc and raisc any
point about the statc of affairs prevailing in that organisation during the
Demapgds for Grants of the Ministry concerned, the represcentative of the
Department regretted for the lapse. He also added that 1993-94 was the
seccond yecar of coming up of thc¢ Commission. There was no Member
(Sccretary) in the Commission. Very few staff was sanctioned and many
posts werc vacant. So far the preparation of the Annual Reports were
concerned there was insufficient staff. Now, sufficient number of staff had
been appointed and cfforts had been made to clear the backlog.
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2.10 On being asked as to why thc action for appointment of auditors
was initiated after 7 months of the close of the accounting year and why
the auditors were appointed aftcr one month of approaching them, the
witness replied that as far as auditing of accounts is concerned, C& AG was
responsible for auditing their accounts. C&AG appointed the auditors. The
witness also added that submitting of accounts to the Department and
laying of the Report on the Table of thc House were two different issues.
The Commission submitted the documents to the Department which took
it into consideration in next year’s Budget for sanction. The witness agreed
that there had been a delay in laying but added that cfforts were being
made to avoid such dclays in future.

2.11 On being asked about thc remcdial mcasures that had been taken
to streamline the procedure so that documents could bc laid on the Table
of the House within the stipulatcd period of nine months after close of the
accounting year in future, the witness stated that thcy had taken steps to
improve the situation i.e. therc could bc concurrent activity and it necd
not be sequential. For example when the report was undcer printing, the
Action Taken Report could be preparcd by giving a typed version of the
Report to the Decpartment in order to avoid dclay at this stage.

2.12 The Committee note that the Annual Report and Audited Accounts
of National Commission for Women, New Delhi for the year 1993-94 were
laid on the Table of the House on 16 May, 1997 i.e. after a delay of about
28", months over and above the prescribed period of nine months after
close of the accounting year.

2.13 The Committee regret to note that the National Commission for
Women approached the audit authorities for auditing their accounts on
27.10.1994, i.e. about 7 months after the close of their accounting year and
the auditors were appointed on 23.11.1994 i.e. after one month of
approaching them. The Committee feel that for appointment of auditors
action could have been taken in time to reduce the delay at this stage. Late
action for appointment of auditors show the lack of responsibility and
lethargy on the part of the officers of the Commission dealing with the work
of finalisation of the documents. The Committee, therefore, recommend that
this type of approach in finalisation of the document should be avoided
which ultimately cause delay in subsequent stages of the finalisation of the
documents.

2.14 The Committee are concerned to note that the Annual Report of the
Commission for the year 1993-94 was finalised in December, 1995 and was
approved in Commission’s meeting held on 7.3.1996 i.e. after about 14
months after close of the accounting year as against six months
recommended by the Committee since it contains only administrative
matters, data and performance of the Commission and does not require to
be audited. It shows the lacadaisical approach on the part of the National
Commission for Women. The Committee, therefore, emphasise that
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henceforth the Annual Report should be finalised in all respects within 6
months of the close of the accounting year so that the same could be laid
along with audited accounts within 9 months of the close of the accounting
year.

2.15 The Committee also regret to note that after finalisation and
approval of the douments, the Commission took about 9 months in
translation and printing of the documents which were received by the
Commission on 18.12.1996 from the printer. The Committee are bound to
presume that the Commission did not take up the matter of laying of the
documents with the seriousness they deserved and the things have been
allowed to take its own course which led to inordinate delays. The
Committee, therefore, recommend that the Commission should streamline
the process of translation and printing of the documents. The tender for
printing may be Invited and finalised in advance to avoid any delay on this
account. Immediately after approval, the work relating to translation and
printing may be taken up without any loss of time. The printer may be
asked to complete the printing within a time bound schedule.

2.16 The Committee feel dissatisfied to note that after receipt of the
Annual Report and Audited Accounts from the Commission in December
1996, the Ministry prepared ‘‘Review’’ and ‘‘Delay Statement’® on 7.5.1997
taking thereby more than 4 months after receipt of the documents.
Moreover, the Committee find that the ‘Delay Statement’ hardly carried
any reason on account of which the report and audited accounts could not
be laid in time. The Committee are constrained to observe that Committee’s
recommendation was not adhered to in preparing the ‘Delay Statement’ and
it had been laid on the Table as a mere formality. In the Committee’s
opinion such ‘Delay Statement’ hardly serves any purpose and it is unfair to
Parliament to withhold from it the real reasons for delay. The Committee
need hardly point out that the idea behind laying on the Table of the House,
a statement explaining reasons for delay is to apprise the House of the
factors which were responsible for the delay or the difficulties being faced
by the Ministry or the organisations concerned in compilation, auditing,
translation, printing etc. of the report and the accounts so that the House/
Committee might be in a position to examine those reasons and suggest
corrective measures, where necessary, for future guidance. The Committee
trust that, in future, due care would be taken while preparing the ‘Delay
Statement’ in case the need so arise.

2.17 The Committee note that the Annual Report and Audited Accounts
of National Commission for Women for the year 1992-93, which was the
first year of their incorporation, were laid on the Table of the House on
26.8.1995 after a delay of about 20 months. These documents for the years
1994-95, 1995-96, 1996-97 and 1997-98 have been laid on the Table on
14.12.1998, 23.12.1999, 19.12.2000 and 18.12.2001 i.e. after a delay of
about 35 ', months, 36 months, 35 ', months and 35 ', months over and
above the prescribed period of nine months after close of the respective
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accounting year. These documents for the year 1998-99, 1999-2000 and
2000-2001 which were due to be laid on the Table of the House by
31.12.1999, 31.12.2000 and 31.12.2001 have not so far been laid on the
Table.

2.18 In view of the persistent delay in laying Annual Reports and Audited
Accounts of National Commission for Women the Commiteee would like to
reiterate their earlier recommendation made in para 3.5 of their First
Report (Fifth Lok Sabha) presented to Lok Sabha on 8 March, 1976:—

¢“3.5 The Committee are of the opinion that normally the Annual
Report and Audited Accounts of autonomous organisations should be
presented to Parliament together to enable the House to have a
complete picture of the working of that body. This decision should not
be taken to imply that laying of reports and accounts could be delayed
to any length of time. The Committee recommend that the Annual
Report together with the audited accounts and audit report thereon for
a particular year should be laid on the Table within 9 months of the
close of the accounting year unless otherwise stipulated in the Act or
Rules under which the organisation has been set up. To comply with
this requirement proper time schedule should be laid down for
compilation of Annual Report and accounts and their auditing. The
Committee feel that normally a period of 3 months would be sufficient
for compilation of accounts and their submission to audit; the next 6
months might be given for auditing of accounts; for printing of the
report and sending it to Government for laying. If for any reason the
report, audited accounts and audit report cannot be laid within the
stipulated period of nine months, the Ministry should lay within 30
days of expiry of the prescribed period or as soon as the House meet,
whichever is later, a statement explaining the reasons, why the report
and accounts could not be laid within the stipulated period.”’

2.19 In view of the above said recommendation, the Committee
recommend that the National Commission for Women in consultation with
the Ministry may prepare a time bound programme for all the stages
involved in finalisation of the documents viz. appointment of 'auditors,
compilation of accounts, translation & printing of the documents, approval
of the documents, sending them to the Ministry, preparation of ‘Review’ &
‘Delay Statement' by the Ministry and laying on the Table of the House so
that the documents could be laid within nine months after close of the
accounting year. A copy of the time bound programme so prepared and the
status report of the documents for the years 1998-99 onwards may be made
available to the Committee.



CHAPTER Ml

Delay in laying Annual Report and Audited Accounts of Salim Ali Centre
for Ornithology & Natural History, Coimbatore for the year 1996-97

Salim Ali Centre for Ornithology and Natural History (SACONH)
Coimbatore, an autonomous organization registered under the Societies
Registration Act 1860. The management of SACON is vested in Govrning
Council comprising 15 including Chairman nominated by the Bombay
Natural History Society (BNHS). The SACONH Society has 50 members.
This organisation is under the Ministry of Environment Forests,
Government of India who is giving the finanical assistance.

3.2 The Annual Report and Auditcd Accounts of Salim Ali Centre for
Ornithology Natural History for the year 1996-97 were laid on the Table of
the House on 13.12.1999. In terms of reccommendation of the Committec
contained in para 3.5 of their First Report (Fifth Lok Sabha), the Annual
Report and Audited Accounts of Salim Ali Centre for Ornithology &
Natural History should have been laid on the Table of the House by
31 December, 1997 i.e. within 9 months of the close of the accounting
year. Thus, the delay in laying thc Annual Report and Audited Accounts
came to about 23%2 months.

3.3 In the delay statement laid alongwith the documents, the reasons for
delay have been explained as under:—

“The Annual Report of the Salim Ali Centre for Ornithology and
Natural History for the year 1996-97 could not be laid on the Table
of the Lok Sabha/Rajya Sabha within the stipulated period of nine
months of the closing of the financial year, i.e. by 31.12.1997,
because Salim Ali Centre for Ornithology and Natural History does
not have a Hindi Translator. It took considerable time for Salim Ali
Centre for Ornithology and Natural Hisotry to identify a suitable
agency for translation of the Annual Report in Hindi. As a result, the
Annual Report could not be placcd on the Table of Lok Sabha/
Rajya by 31.12.1997. Salim Ali Centre for Ornithology and Natural
History have indicated that such dclays will be avoided in the
future.”

14
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3.4 In this connection, the Ministry of Environment and Forests (C.S.
Division) who were requested to furnish the information on some more

points, have furnished the same on 24.2.2000 as under:—

B 1

T hat o

REPLIES S e,

I. Please state the dates when:

(a) Salim Ali Centre for Omnithology & Contacted the CAG for appointment of
Natural History approached the audited Auditors on 19.9.96 and reply received
authority for apointment of auditors for -on 19.2.1997.
auditing their accounts for the year
1996-97 and when were they appointed:

(®) the accounts of Salim Ali centre for 23rd April, 1996
Omithology & /Natural - History were
compiled and were ready for being
handed over to auditors;

(c) the accounts for the year 1996-97 were 25th April, 1996
actually handed over to the auditors:

(d) the auditing of accounts commenced by 26.5.1997 and the report signed on
the auditors and the time taken in it:  14.7.1997

(e) the Annual Report was finalised; 9.9.1997

() the Annual Report and Audited 9.9.1997
Accounts were got approved from the
A.G.M./General Body/Executive/

Finance Committee of the Salim Ali
Centre for Ornithology and Natural
History.

(g) the Annual Report and Audited accounts 10.9.1997 to 12.12.1998 — to locate the
were taken up for translation and printing right person for translation and getting it
and the time taken in it; translated. Printing has taken one month.

(b) the finalised Annual Report and Audited 15.12.1998
Accounts (both Hindi and Enligh
versions) were sent to the Ministry for
being laid in Parliament.

() the “Delay Statement” and ‘“‘Review” 15.1.99, vetted by IFD on 11.3.99
were prepared by the Ministry

() the Annual Report and Audited 15499 but could not be laid in
Accounts along with “Review” and Parliament as Govt. resigned. Again
“Delay Statement” were got authenticated by Minister on 2.12.99

authenticated from the Minister;
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1 2
(k) the Annual Reports and Audited 1993-94 — file not traceable
Accounts of Salim Ali Centre for 1994-95 — 10.12.96
Ornithology and Natural History for the 1995-96 — 12.8.97

last three years ie. 1993-94,
1995-96 were laid in Parliament:

H. The reasons why Audit Certificate has
not been appended with the Accounts?

II. The latest position regarding finalisation
of the Annual Reports and Audited
Accounts for the subsequent year(s) i.ec.
1997-98 and 1998-99 . When these are
expected to be laid on the Table of
Lok Sabha?

IV. The remedial measures taken or
proposed to be taken both in the Ministry
and Salim Ali Centre for Ornithology &
Natural History to ensure timely laying of

1994-95,

In all the years, Audit Report (Certificate)
were enclosed except for 1994-95. This was
by sheer oversight. Subsequently it was sent
to MOEF.

1997-98 — laid on the Table on 30.11.99
1998-99 — English version is in the press and
Hindi Translation is awaited.

SACONH has given its written assurance
that in future:

1. Finalisation of accounts will be done by
30th April of every year as in the past.

the Annual Report and Audited Accounts
within the prescribed period of nine months
from the close of the accounting year. in
future. 3

2. AGM will be held in August of every
year.

. Translation of Report in Hindi: Report
will be submitted by st week of October.
The Ministry will ensure that there is no
delay in future.

3.5 The Committcc considcred the matter at their sitting held on
4 August, 2000 and decided that the rcpresentatives of the Ministry of
Environmént and Forests might be asked to appear before the Committee
to claborate thc rcasons for delay in laying the Annual Report and
Audited Accounts of Salim Ali Centrc for Ornithology and Natural
History, Coimbatorc for the yecar 1996-97.

3.6 Accordingly, the representatives of the Ministry of Environment and
Forests appeared before the Committee at their sitting held on 12.11.2001.

3.7 On being asked to explain the reasons for declay in laying Annual
Report and Audited Accounts of Salim Ali Centre for Ornithology and
Natural History, Coimbatore for the year 1996-97, the witness expressed

*Laid on 30.11.1999
**Laid on 15.5.2000
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his regret for the lapse occurred in laying these documents. The witness,
however, stated that the main reason for delay in laying Annual Report
and Audited Accounts of Salim Ali Centre for Ornithology and Natural
History had been due to non-availability of Hindi Translator. The witness
admitted that 15 months dclay in locating Hindi Translator sound
unreasonable and lethargy on the part of the authoritics concerned. The
witness confessed that this undue dclay could have been avoided if
concerted efforts were put in. The witness also added that at the moment
arrangements had been made to sce that the Annual Report and Audited
Accounts were laid on the Table within stipulated pcriod.

3.8 On being asked the latest position of the documents for the current
year, the representative of the Ministry of Environment and Forests
stated that the whole procedurc has been streamlined and the documents
for the current year would be laid on the Table within the stipulated
period. The witness also added that adcquate remedial measures had
been taken and henceforth these documents would be laid on the Table
within the prescribed time limit.

3.9 The Committee note that the Annual Report and Audited Accounts
of Salim Ali Centre for Ornithology & Natural History, coimbatore for
year 1996-97 were laid on the Table of the House on 13.12.1999 i.e. after a
delay of about 23", months over and above the prescribed period of nine
months after close of the accounting year.

3.10 The Committee regret to note that after approval of the Annual
Report and Audited Accounts by the Governing Body of SACONH, the
Centre took 14 months in locating the suitable agency for translation of
their documetns. The Ministry also did not seem to pursue with the Centre
to know the reasons for delay. If it would have been done, the Ministry of
Environment & Forests could suggest them the appropriate agency at
Delhi or it could have been done with the help of the staff of the Ministry.
The Committee would like to know the arrangements that have been made
to avoid such delay in future.

3.11 The Committee also regret to note that the Annual Report and
Audited Accounts were sent by the Centre to the Ministry of Environment
& Forests on 15.12.1988 for laying them on the Table. However, the
Ministry took about 4 months in preparing ‘Review’ and ‘Delay statement’
and getting these documents authenticated from their Minister. In the
meantime, the Government resigned. Again, the Ministry got the
documents authenticated on 2.12.1999 and laid on the Table on
13.12.1999. The Committee are not happy with the unreasonably long time
taken by the Ministry in preparing ‘Review’ and ‘Delay Statement’ and
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feel it could be prepared immediately after receipt of the documents
from the Centre thereby to save the delay to a large extent. The
Committee hope that the Ministry of Environment & Forests would look
into such unreasonable delay and would not allow them to recur in
future.

3.12 The Committee note that the Annual Reports and Audited
Accounts of SACONH for the years 1994-95, 1995-96 and 1996-97 were
laid on the Table on 10.12.1996, 12.8.1997 and 13.12.1999 i.e. after a
delay of about 11'; months, 7', months and 23", months respectively.
These documents for the years 1997-98 and 1998-99 have been laid on
the Table on 30.11.1999 and 15.5.2000 i.e. after a delay of about
11 months & 4%, months. However, the documents for the years
1999-2000° and 2000-2001°° which were due for laying on the Table by
31.12.2000 and 31.12.2001 have not so far been laid.

3.13 The Committee regret to note that neither the Ministry nor the
Centre were serious in adhering to the recommendations of the
Committee on Papers Laid on the Table made in para 3.5 of their First
Report (Fifth Lok Sabha) for presentation of these documents within
9 monhts of the close of the accounting year. The Committee reiterate
their said recommendation for information and strict compliance both by
the Centre and the Ministry of Environment and Forests:—

*3.S The Committee are of the opinion that normally the
Annual Report and Audited Accounts of autonomous
organisations should be presented to Parliament together to
enable the House to have a complete picture of the working of
that body. This decision should not be taken to imply that
laying of reports and accounts could be delayed to any length of

! time. The Committee recommend that the Annual Report

together with the audited accounts and audit report thereon for
a particular year should be laid on the Table within 9 months
of the close of the accounting year unless otherwise stipulated in
the Act or Rules under which the organisation has been set up.
To comply with this requirement proper time schedule should be
laid down for compilation of Annual Report and accounts and
their auditing. The Committee feel that normally a period of
3 months would be sufficient for compilation of accounts and
their submission to audit; the next 6 months might be given for
auditing of accounts; for printing of the report and sending it to
Government for laying. If for any reason the report, audited
accounts and audit report cannot be laid within the stipulated
period of nine months, the Ministry should lay within 30 days
of expiry of the prescribed period or as soon as the House
meets, whichever is later, a statement explaining the reasons

*Laid on 18.12.2000
**Laid on 11.3.2002
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why the report and accounts could not be laid within the stipulated
period.”

3.14 The Committee trust that as promised to them by the
representatives of Ministry of Environment & Forests, the Centre and the
Ministry would be vigilant in the matter in future and ensure that all
formalities including translation, printing and approval of the documents
from the competent authority would be completed well in time so that the
Annual Report, Audited Accounts and ‘Review’ could be laid on the Table
of the House within nine months of the close of the accounting year.



CHAPTER 1V

Delay in laying Annual Report and Audited Accounts of Indian Council of
Forestry Research and Education, Dehradun for the year 1997-98

The Indian Council of Forestry Rescarch & Education (ICFRE), a
registered Socicty under the Socictics Registration Act, 1860 was
established in 1986 and was granted autonomy in 1991, thereby making the
Council responsiblc to organisc. dircct and manage forestry rescarch and
cducation iz India.

4.2 The Annual Rcport and Audited Accounts of Indian council of
Forestry Rescarch and Education, Dchradun for the year 1997-98 were laid
together with Review and Dclay Statement on the Table of Lok Sabha on
25.8.2000. As per recommendations of the Committee on Papers Laid on
the Tablc contained in para 8.6 of their First Report (Fifth Lok Sabha),
the said documents were required 1o be laid on the Table of the House
within ninc months of the close of the accounting year i.c. 31 December,
1998. Thus, the period of delay in laying the documents came to about 20
months.

The statement laid alongwith the Annual Report and Audited Accounts
for the ycar 1997-98 cxplained the rcasons for delay as under:—

“This is the scventh Annual Report of the Indian Council of Forestry
Rescarch and Education after it attained the status of autonomous
organization on 1st Junc. 1991. The Report has been approved by the
ICFRE Socicty in its mccting held on 2.3.2000.
Duc to some unavoidable rcasons, the meeting of the ICFRE Socicty
could not be held carlicr than 2.3.2000 and, thercfore. the Report
could not be approved in time".
4.3 The Ministry of Environment and Forests, who were asked to furnish
information on ccrtain points in this conncction. furnished the samc as
under:—

POINTS REPLIES

! 2

I. Please state the detes when:

(a)The Indian Councit of Forestry C&AG of India was approached vide
Research and Lducat’ 1. Dehradun letter No. 47-202I1CFRLE  (Admn.)
approached the audit authority for dated 17.12.1997 for recommending the
appointment ~f auditors for auditing name of the Auditors.

their accounts for the year 1997-98 and
when were they appointed

20
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(c)

(0))

(e)

U]

(b)
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The accounts of Indian Council of
Forestry Rescarch and Education,
Dehradun for the year 1997-98 were
ready for being handed over to
auditors.

The accounts were actually handed over
to the auditors.

The auditing of accounts commenced by
the auditors and the time taken in it.

The Annual Report was finalised.

The Annual Report and audited
accounts were got approved from the
AGM/Genenal Body/Executive/
Finance Committee of the Indian
Council of Forestry Research and
Education, Dehradun.

The Annual Report and Audited
Accounts were taken up for translation
and printing and time taken it.

The finalized Annual Report and
Audited Accounts in both Hindi and
English versions were sent to the
Ministry for being laid in Parliament.

Recommendation of the C&AG was
received vide letter No. 8&/CAV/FRM/
Control Govt. Orgn/IF ORER dated
27.1.1998.

After obtaining the consent of the
Chartered  Accountants appointment
letter was issued vide letter No. 47-2/
92-ICFRE Admin(Audit) dated
3.3.1998.

10 May, 1998

12 May, 1998

The audit was commenced on 12th May
1998 and was completed on 12th August
1998.

The Annual Report of 1997-98 was
finalised on 21.12.1998.

Audited Accounts were approved by
the Board of Governors of ICFRE on
4.9.1998 whereas the Annual Report of
1997-98 was approved by the Board on
17.3.1999. Both these, the Annual
Report and Annual Accounts and
Audited Balance Sheet for the year
1997-98 were adopted by the CFRE
Society in its next Annual General
Meeting on 2.3.2000.

The confirmed minutes of the Society
meeting were received by the ICFRE
on 2.5.2000. The trandlation and
printing of the Annual Report was
completed on 16.7.2000.

The finalized Annual Report and
Audited Accounts in both Hindi and
English versions were sent to the
Ministry for being laid in Parliarhent on
18.7.2000.
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1

2

(i)

()

(k)

II.

HIL

The Delay Statement and Review were
prepared by the Ministry.

The Annual Report and Audited
Accounts along with Review and Delay
Statement were got authenticated from
the Minister, and

The Annual Reports and Audited
Accounts of Indian Council of Forestry
Research & Education, Dehradun for
the last three years 1994-95, 1995-96
and 1996-97 were laid in Parliament.

The latest position regarding finalisation
of the Annual Report(s) and Audited
Accounts for the subsequent year
1998-99.* When these are expected to
be laid on the Table of Lok Sabha.

The remedial measures taken or
proposed to be taken both in the
Ministry and the Indian Council of
Forestry Research &  Education,
Dehradun to ensure timely laying of the
Annual Report and Audited Accounts
within the prescribed period of nine
months from the close of the accounting
year, in future.

The Delay statement was prepared by
the Ministry on 14.8.2000.

The Annual Reports and Audited
Accounts along with Review and Delay
Statement were got authenticated from
the Minister on 16.8.2000.

The Annual Reports and Audited
Accounts of Indian Council of Forestry
Resarch & Education, Dehradun for the
last three years 1994-95, 1995-96 &
1996-97 were laid in Parliament on the
following dates.

1994-1995—16. 7.1996
1995-1996—12. 8.1997
1996-1997—20.12.1999

Annual Report of 1998-99 has been
approved by Board of Governors
(BOG) of ICFRE on 22.6.2000, while
certain objections were raised on the
audited accounts of 1998-99. After
removing these objections the audited
accounts will be got approved by BOG.
Both Annual Report & Audited
Accounts of 1998-99 will then be placed
before the ICFRE Society for its
approval and the same subsequently will
be laid on the Table of Lok Sabha. It is
expected that the Annual Report and
Audited Accounts for the year 1998-99
shall be laid before ensuing winter
session.

Steps are being taken to finalize the
ICFRE Annual Report and Audited
Accounts in time and to get it approved
from BOG and ICFRE Society so that
they can be laid within the prescribed
period before the Parliament.

*Laid on 31.12.1999

L
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4.4 The Committee considered thc matter at their sitting held on
20.3.2001.

4.5 In view of the continuous dclay in laying Annual Recports and
Audited Accounts of Indian Council of Forestry Research & Education on
the Table of the House, the Committec decided to call the representatives
of the Ministry of Environment & Forests to clucidate the dclay.
Accordingly, the representatives of thc Ministry of Environment & Forests
appeared before the Committce at their sitting held on 12.11.2001.

4.6 On being asked to statc the rcasons for dclay in laying Annual
Reports and Audited Accounts of Indian Council of Forestry Rescarch &
Education on the Table of the House, the representative of the Ministry of
Environment & Forests apologiscd and stated that the remedial mcasure
had already been taken.

4.7 On being asked the latest position of thc documents for the current
year, the representatives of the Ministry of Environment & Forests stated
that the whole procedure had been strcamlined and the documents for the
current year would be laid on thc Table within stipulatecd period. The
representatives of the Ministry of Environment & Forests assured the
Committee that the documents would be placed on thc Table of House
within prescribed time limit in future.

4.8 The Committee note that the Annual Report and Audited Accounts of
Indian Council of Forestry Research and Education (ICFRE), Dehradun for
the year 1997-98 were laid on the Table on 25.8.2000 i.e. after a delay of
about 20 months over and above the prescribed period of nine months after
close of the accounting year.

4.9 The Committee regret to note that after receipt of the accounts from
ICFRE, the auditors took 3 months to complete the audit. The Committee
feel free to presume that after handing over the accounts to the auditors,
the ICFRE did not pursue the auditors for speedy auditing. The Committee,
therefore, recommend that hereafter after handing over the documents to
the auditors, the ICFRE must vigorously pursue the auditors to complete
their audit as early as possible and avoid unreasonable delay at this stage of
finalisation of the documents.

4.10 The Committee distress to note that after close of the accounting
year, the ICFRE, Dehradun finalised their Annual Report on 21.12.1998,



24

got approved from the Board of Governor on 17.3.1999 and was adopted by
the ICFRE Society in its Annual General Meeting held on 2.3.200¢. The
whole process of finalisation of Annual Report took about 26 months after
closing of the accounting year as against 6 months recommended by the
Commiittee. The Committee fail to understand the reasons for the inordinate
delay occurred in finalisation of their Annual Report which is nothing more
than lethargy on the part of the ICFRE, Dehradun to fulfil their
accountability towards the Parliament. It seems that the Ministry also did
not pursue the Council to know the reasons for delay. The Committee feel
that if the Ministry had timely pursued the matter with the Council, the
delay could have been curtailed to a large extent. The Ministry cannot
absolve itself of the responsibility of delay in this connection. The
Committee, therefore, recommend that in future the Ministry should
continuously wake up the Council and should give a treatment of
serfousness and a sense of urgency to laying of the documents it deserve.

4.11 The Committee also note that after finalisation of the documents, the
ICFRE took about 4 months in translation and printing of the documents.
The Committee understand that the ICFRE initiated the matter of
translation and printing of the documents only after their approval and did
not bother to make arrangements in advance and therein lost time. The
Committee, therefore, recommend that the process of translation of the
documents may be done simultaneously and the tender for printing etc. may
be invited in advance to obviate any kind of delay at this stage of
finalisation of the documents in future.

4.12 The Committee are unhappy to note that after receipt of the
documents from the Council the Ministry of Environment and Forests took
about one month in preparing ‘Delay Statement’ for being laid on the
Table. Moreover no specific reasons elaborating the time taken at each stage
of finalisation of the documents have been made in the ‘Delay Statement’.
In the ‘Statement of reasons for delay’, the Government should invariably
indicate in choronoligical order the dates of finalisation of reports and
accounts, their submission to audit, issue of Inspection Reports, replies
given on points raised in the reports and finally the receipt of the audited
accounts from the Audit authorities so that the House may identify the stage
and extent of delay and suggest remedial measures therefor. The
Committee, therefore, recommend to the Ministry to be more vigilant while
placing the documents of the organisations under their administrative
charge.

4.13 The Committee also not that the Annual Reports and Audited
Accounts of ICFRE, Dehradun for the three years i.e. 1994-9S, 1995-96,
1996-97 and 1997-98 were laid in Parliament on 16.7.1996, 12.8.1997,
20.12.1999 and 25.8.2000 respectively i.e. after a delay of about 6v2
months, 72 months, 24, months and 20 months respectively. However,
these documents for the year ie. 1998-99 and 1999-2000 which were
required to be laid on the table by 31.12.1999 and 31.12.2000 have been
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laid together on the Table of the House on 13.8.2001 i.e. after a delay of
about 192 months and 7%2 months respectively. These documents for the
year 2000-2001" which were required to be laid on the Table by 31.12.2001
have not so far been laid.

4.14 In view of the persistent delay in laying Annual Reports and Audited
Accounts, the Annual Reports and Audited Accounts recommend that in
order to obviate delay in laying these documents on the Table of the House,
the ICFRE, Dehradun in consultation with the Ministry should chalk out a
time bound programme containing all the stages of finalisation of the
documents viz. appointment of auditors, auditing of account, approval of
the documents from the competent authority, translation & Printing,
sending them to the Ministry and preparing ‘Review’ and placing them on
the Table of the House by the Ministry of Environment and Forests. The
programme so chalked out may be adhered to in letter and spirit to avoid
delay in future. A copy of the programme so prepared may also be
furnished to the Committee.

*Laid on 7.3.2002



CHAPTER V

Delay in laying Annual Reports and Audited Accounts of Nehru Yuva
Kendra Sangathan, New Delhi for the years 1995-96 and 1996-97

The Nchru Yuva Kendra Sangathan, was sct up in 1987-88 as an
autonomous organisation undcr thc Dcpartment of Youth Affairs &
Sports, Ministry of Human Recsource Development, Government of India
to takc over the administration of the then existing Nchru Yuva Kendras.

5.2 The Annual Reports and Auditcd Accounts of Nchru Yuva Kendra
Sangathan, New Declhi for the ycars 1995-96 and 1996-97 wecre laid
togcther with reviews and Dclay Statements on the Table of Lok Sabha on
7.8.2000. As per recommendation of the Committee on Papers Laid on the
Table contained in para 3.5 of their First Report (Fifth Lok Sabha), the
said documents werc to be laid on the Table of the Housc within ninc
months of the closc of the accounting ycar 7.c. by 31.12.1996 & 31.12.1997.
Thus, the period of dclay in laying th¢ documents camc to about 43%: and
31% months respectively. The statements laid alongwith thc Annual
Reports and Audited Accounts for the ycars 1995-96 and 1996-97
cxplained the rcasons for delay as under:—

1995-96

“The audit certificatc for thc ycar 1995-96 could be reccived from the
office of the Director Genceral of Audit, Central Revenue only on
20.11.1998 (English version) and 12.5.1999 (Hindi version). The dclay in
preparing the Annual Rceport has been duc to late reccipt of Audit
Cecrtificatc from DGACR. Thc Annual Report thus prepared could be
placed before the Board of Governors in its Mceting held on 25th April,
1999 and approved. Thercafter, since the 11th Lok Sabha was dissolved
thc Reports could not be laid carlicr. Accordingly. the same is enclosed
herewith for laying before the two Houscs of Parliament.”

1996-97

“The Annual Report was laid before the Board of Governors in the
Mceting held on 25th April, 1999 and approved. The audit certificate for

thc year 1996-97 could be reccived from the officc of the Dircctor

General of Audit, Central Revenuc only on 25.1.2000. The Audit |

certificate was in fact signed on 21.1.2000. The delay in presenting the
Annual Report has been duc to late receipt of audit certificate from
DGACR.”

26
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5.3 The Ministry of Youth Affairs & Sports who were asked to furnish
information on certain points in this connection furnishcd thc same on

11.12.2000 as under:—

POINTS

REPLIES

1

2

I. Please state the dates when:

(a) The Nehru Yuva Kendra
Sangathan, New Delhi
approached the audit authority
for appointment of auditors for
auditing their Accounts for the
years 1995-96 and 1996-97 and
when were they appointed.

(b) The accounts of Nehru Yuva
Kendra Sangathan for the years
1995-96 and 1996-97 were
compiled and were ready for
being handed over to the
auditors;

(c) The accounts for the above years
were actually handed over to
auditors;

(d) The auditing of accounts for the
years 199596 and 1996-97
commenced by the auditors and
the time taken in it:

(e) The Annual Reports for the
years 1995-96 & 1996-97 were

finalized.
(f) The Annual Reports and
Audited Accounts were got
approved from Board of

Governors of the Nehru Yuva
Kendra Sangathan.

(g) The Annual Reports and
Audited Accounts were taken up
for translation and printing and
the time taken in it:

The audit authorities were approached for auditing

the accounts on:—

Year Date

1995-96 23.6.1997 followed by
16.9.97 & 29.10.97

reminders dated

1996-97 30.3.98

The accounts of Nehru Yuva Kendra Sangathan were
compiled and were ready on:—

Year Date

1995-96 21.5.1997—Compiled

13.6.97—ready for being handed over

1996-97  09.3.98—Compiled
09.3.98 ready for beings handed over

The accounts were dispatched to auditors on:—
Year Date
1995-96 23.6.97

1996-97 30.3.98

The information is as under:—
Year Date of audit Date of submission
Commenced by of final report by
CAG CAG
1995-96 3.3.98 to 31.3.98 20.11.98
1996-97 8.2.99 to 28.4.99 25.1.2000

The information is as under:—
Year date of finalization

1995-96 21.5.1998
1996-97 -do-

The Annual Reports and Audited Accounts of both
the years (1996-97 accounts by the internal auditor)
were got approved from Board of Governors of the
Nehru Yuva Kendra Sangathan on 14.5.1999.

Translation & Printing job was given on 25.1.2000
and the same was received back on 14.3.2000.
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(h) The finalised Annual Reports
and Audited Accounts in both
Hindi & English versions were
sent to the Ministry for being
laid in Parliament.

(i) The Delay Statements and
Reviews were prepared by the
Ministry:

()) The Annual Reports and
Audited  Accounts  alongwith
Reviews and Delay Statements
were got authenticgted from the
Minister; and

(k) The Annual Reports and
Audited Accounts of Nehru
Yuva Kendra Sangathan for the
last three vyears ie. 1992-93,

1993-94, 1994-95 were laid in
Parliament.
Il The latest positon regarding

finalising of Annual Report(s)
and Audited Accounts for the
subsequent  year(s) 1997-98.
when these are expected to be
laid on the Table of Lok Sabha.

I1l. The remedial measures taken or
propsosed to be taken both in
Ministry and the Nehru Yuva
Kendra Sangathan to ensure
timely laying of the Annual
Reports and Audited Accounts
within the prescribed period of
nine months from the close of
the accounting year in future.

The printed copies of the Annual Reports were
received by the Ministry of Youth Affairs & Sports
on 16.3.2000.

6.6.2000.

20.6.2000

5.8.1998

The draft Annual Report and Audited Accounts for
the vear 1997-98 is ready. Audit has been conducted
by CAG and the same will be laid in the Parliament
during the Budget Session. The Annual Report and
the Audited Accounts for the year 1998-99 is under
auditing,

NYKS has a wide network of 500 district level
offices, which have to be got audited by Chartered
Accountants independently. In addition to it, the
audit of 46 Regional Co-ordinator’s and 12 Zonal
Directors offices is also taken up. Thereafter the
audit of 6 Zonal Directors working as PAOs for all
the field offices is conducted and 6 Balance Sheets
each for one PAO is prepared. Thereafter the
finalisation of accounts of HQ office in New Delhi is
taken up and a consolidated Balance Sheet for the
Sangathan is prepared on the basis of six Balance
Sheets of 6 PAOs. This exercise of auditing of all the
field offices by the CAs takes a considerable time and
as such finalisation of final accounts of Sangathan
takes atleast 6 months. Thereafter only NYKS can
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approach the CAG for conducting the statutory
audit. As per the practice CAG also takes 6 months
to one vear for taking up the audit after receipt of
the final accounts from us. which means that it takes
atleast one vear to get the Certificate from DGACR.
The Annual Reports, therefore. can only be prepared
and finalised on receipt of the Certificate from
DGACR. In view of the position explained as above
it may not be possible for NYKS to adhere to the
prescribed period of 9 months from the close of the
accounting vear. However to reduce the time span
for internal audit of the Kendras through Chartered
Accountants, a decision has been taken to have
internal audits conducted by the Officers of the
Sangathan who have been duly trained for the
purpase. This has been effected during this vear.

5.4 The Committec considered the matter at their sitting held on
14.9.2001.

5.5 In view of the inordinate delay in laying Annual Rcports and
Audited Accounts of Nchru Yava Kendra Sangathan. New Declhi for the
years 1995-96 and 1996-97, the Committee decided to hear oral cvidance of
the representatives of Ministry of Youth Affairs and Sports to further
clucidate the dclay.

5.6 Accordingly, the representatives of the Ministry of Youth Affairs
and Sports appcarcd bcforc the Committcc at their sitting held on
12.11.2001.

5.7 On bcing drawn their attention on the replics furnished by the
Dcpartment of Youth Affairs & Sports in responsec to Lok Sabha
Sccretariat questionnaire wherein it had been stated by the Department of
Youth Affairs and Sports that it would not bc possible for NYKS to
adherc to the prescribed period of the ninc months to lay their Annual
Report and Audited Accounts on the Table of the Housc. In this context
the Hon’ble Chairman, CPL also drew their attention on the
recommendations made in para 3.5 of First Report (Sth Lok Sabha) of the
Committee on Papers Laid on the Table wherein the nine months period
was prescribed by the Committec after having duc consultations with the
Secretarics/Heads of the Ministrics/Departments of Government of India.
Secretary, Department of Youth Affairs & Sports shared the concern of
the Committee and agreed that ninc months pcriod was rcasonable to
complete all the formalities rclated with the finalisation of the documents
and laying them on the Table. He, therefore, sought apology and assurcd
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to modify reply accordingly. Secrctary, Department of Youth Affairs &
Sports further stated that as far as report for the year 1998-99 was
concerned, it was ready and the file was with the Hon’ble Minister for
signatures and other formalities involved in laying it on the Table of the
House. He also added that for the year 1999-2000, the audit certificatc had
already been obtained and the Annual Report & Audited Accounts would
be laid on the Table in the ensuing Budget Session. He further added that
as far as these documents for the year 2000-2001 was concerned, it would
be his utmost endeavour to meet the stipulation of nine months period to
lay them on the Table of the House.

5.8 On being asked to furnish the difficulties being faced by them for
timely finalisation of the documents, the Secretary, Department of Youth
Affairs & Sports stated that Nehru Yuva Kendra Sangathan was very
different from other organisations exposed to the Committee. It had an
office in every district of the country that came to about 500 in numbers.
Therefore, collecting information, its compilation and auditing was a time
consuming & voluminous work. He, however, assured that the number of
Chartered Accountants for speedy auditing of accounts would be increased
as a remedial measure.

5.9 When Hon'ble Chairman, Committee on Papers Laid on the Table
suggested to take help of the available information technology to get the
information from various offices of Nehru Yuva Kendra spread all over the
country, and their speedy compilation etc. so that the undue amount of
time spent on this stage of finalisation of documents could be eliminated,
the representatives of the Department of Youth Affairs & Sports agreed to
the suggestion and informed that as far as compilation of the accounts for
the year 1995-96 was concerned it took 14 months, in the case of 1996-97 it
took 11 months, for the years 1997-98 and 1998-99 ‘it took 11 months and
in the case of 1999-2000 it had becn brought down to 7 months. He also
added that the other time taking aspect, i.e. issue of audit certificate by
C&AG, the time as high on 22 months taken by them had been brought
down to 10 months. He further assured that they would interact with the
C&AG to explore the possibilities for further reduction of time in issuing
audit certificate by them.

5.10 On being asked that there was scope for improvement in
finalisation of these documents and it needed a commitment to adhere to
this statutory requirement for the best interest of the Sangathan, the
Secretary, Department of Youth Affairs & Sports shared the concern of
the Committee and tendered his solemn promise and assurance for better
working on it. He also assured that undue time spent on putting up these
documents before the Board of Governors for their approval, translation
and printing etc. would be taken care of and all efforts would be made to
lay these documents within prescribed period of nine months after close of
the accounts year in future.
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5.11 The Committee note that the Annual Reports and Audited Accounts
of Nehru Yuva Kendra, New Delhi, for the years 1995-96 and 1996-97 were
laid together on the Table of the House on 7 August, 2000 i.e. after a delay
of about 43!, months and 31", months over and above the prescribed
period of nine months after close of the respective accounting years.

5.12 The Committee are unhappy to note that the Nehru Yuva Kendra
Sangathan, New Delhi Approached the audit authorities for appointment of
auditors for auditing their accounts for the years 1995-96 and 1996-97 only
after close of the respective accounting year /.e. on 23.6.1997 and 30.3.1998
l.e. after compilation of their accounts on 21.5.1997 and 9.3.1998
respectively which shows the casual approach adopted by the Sangathan in
finalising their documents. The Committee feel that there had been total
lack of commitment and the approach both by the Sangathan and the
Department of Youth Affairs and Sports in finalising these documents. The
Committee are not satisfied with the difficulty put forth by the Secretary,
Department of Youth Affairs and Sports, during evidence before the
Committee stating that the Sangathan had an office in every district of the
country and therefore collecting information, its compilation and auditing
was a time consuming & voluminous work. The Committee have examined
various organisations which have to collect information from various sources
and they have been able to lay their documents on the Table within the
stipulated period. Moreover, keeping in view all such kind of problems and
various formalities involved in finalisations of the documents after a great
deal of discussion with the Heads of the Ministries’Departments and Audit
Authorities, the nine months period after close of the accounting year was
prescribed by the Committee within which the organisations have to lay
their documents on the Table of the House.

5.13 The Committee are concerned to note that after handing over the
documents for the years 1995-96 and 1996-97 to the Auditors on 23.6.1997
& 30.3.1998, the auditors took 8 months and 10 months respectively in
commencing the audit of accounts, and further 9 months and 12 months
respectively were taken by them in completing audit and thereafter
submitting their final Report. The Committee are bound to observe that
after handing over the documents to the auditors, the Sangathan did not
pursue the auditors and allowed them to take their own time. It appears
that the Department of Youth Affairs and Sports also did not care to know
the progess of finalisation of the documents. The Committee are not
satisfied over the manner in which the whole affairs relating to auditing of
accounts have been dealt with by the Sangathan. The Department of Youth
Affairs and Sports also cannot absolve itself from the responsibility of delay
occurred at this stage of delay in finalisation of the documents. The
Committee understand if the Department of Youth Affairs had kept a track
to know the progress of finalisation of the documents, the Sangathan could
have taken prompt action and regular pursuation with the Auditors to
complete their job and the joint efforts both by the Sangathan and the
Department of Youth Affairs could bring down the delay.
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5.14 The Committee are unhappy to note that after close of the
accounting years 1995-96 and 1996-97, about 26 months & 14 months
respectively were taken by the Sangathan in finalising their Annual Reports
as against six months recommended by the Committee for this purpose. The
Committee understand that the Annual Report which contains only
administrative matters and needs no scrutiny/audit by any outside agency
even though an inordinately long period of time have been taken to finalise
them which shows the slow approach in finalising their documents by the
Sangathan, The Committee hope that such type of approach should be
discouraged and all procedure relating to finalisation of documents should
be streamlined and the officers involved in this process should be made
accountable.

5.15 The Committee regret to note that after approval of the documents
on 14.5.1999 from the Board of Governors, the Sangathan took 10 months
in translation & printing of the documents which in itself shows that
finalisation of documents and their laying on the Table of the House has
been taken as a mere formality. The Committee feel that the documents laid
on the Table of the House with inordinate delay lose their importance and
the Members of Parliament cannot take advantage of those documents and
feel themselves deter to effectively participate in the discussion during
Demands for Grants of the Ministry concerned which ultimately prove fatal
for the financial health of the Sangathan.

5.16 The Committee deeply regret to note that after receipt of the
documents from the Sangathan on 16.3.2000, the Ministry took about 5
months in preparing ‘Review’ and ‘Delay Statement’ and thereafter laying
them on the Table of the House i.e. on 7.8.2000. The Committee are of the
opinion that when the Ministry/Department itself contributing towards
delay how it can pursue or enthuse the Sangathan to avoid delay and fulfil
the statutory obligation in laying these documents on the Table of the
House. The Committee, therefore, recommend that the Ministry/
Department should be prompt in preparing these documents and set
examples for the organisation under their administrative charge.

5.17 The Committee note that the Annual Reports and Audited Accounts
of Nehru Yuva Kendra Sangathan, New Delhi for the years 1992-93, 1993-
94 and 1994-95 were laid on the Table of the House on 5.8.1998 i.e. after a
delay of about S5 months, 43 months and 31 months respectively. These
documents for the years 1995-96 and 1996-97 were laid on the Table on
7.8.2000 i.e. after a delay of about 43", months and 31%; months. However,
these documents for the years 1997-98°, 1998-99@ and 1999-2000 which
were required to be laid on the table of the House 31.12.1998, 31.12.1999
and 31.12.2000 have not so far been laid.

*Laid on 1.3.2001 & 26.4.2001
@ Laid on 13.3.2002.
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5.18 Since the representative of the Department of Youth Affairs and
Sports have regretted for the delay that has occurred and assured the
Committee to take necessary steps to curtail the delay and lay the required
documents within the prescribed period of nine months after close of the
accounting year, the Committee hope that the Department of Youth Affairs
and Sports would strictly adhere to the recommendations made by the
Committee and would clear the backlog. The Committee also recommend
that they should also prepare a time bound schedule for completion of
various stage involved in the finalisation of their documents viz.
appointment of auditors, compilation of accounts, timely auditing of
accounts by auditors, approval of the documents by the competent
authority, translation & printing of the documents, sending them to the
Ministry and finally preparing ‘Review’ & ‘Delay Statement’ and laying
them on the Table by the Department of Youth Affairs. The time schedule
so prepared should be monitored by some senior officers both in the
Ministry of Youth Affairs and Sports as well as Nehru Yuva Kendra
Sangathan, New Delhi to obviate delay in future. The Committece may be
apprised of the action taken in this regard.

NEew DEeLHi; PRASANNA ACHARYA,
31 July, 2002 Chairman,

9 Sravana, 1924 (Suka) Commitice 01:»:?5?’;‘:;:::‘1




APPENDIX

Summary of Recommendations/Observations Contained in the Report

SI.No. Ref. to Para
No. of the
Report

Summary of Reccommendations/Observations

1 2

3

1.12

2. 1.13

Thc Committce regret to note that the auditors
were appointed as late as on 27.6.1995 i.e. after
3 months of the close of the accounting year. The
Committee fecl that timely action for appointment
was not taken by the CIWTCL which caused undue
delay. This fact had also been admitted by the
witness during cvidence before thc Committee. As
per assurance given during evidence, the Committee
hope that henceforth action for appointment of
auditors would bc taken much in advance of the close
of the accounting ycar to avoid delay at this stage of
finalisation of thc documecnts.

The Committcc are unhappy to notc that the
CIWTCL took morc than 9 months in compilation of
their accounts. The Committee are not satisfied with
thc reply furnished during cvidence before the
Committee that thc frequent changes in the
incumbency till a regular Chairman of the
Corporation was appointcd on 9 October, 1996 had a
chain cffect recsulting in conscqucntial delay in
finalisation of thcir documents. The Committec fecl
that compilation of accounts and other preliminary
jobs rclatcd with finalisation of accounts ctc. had
nothing to do with thc said frequent changes. Rather
the staff involved in the process of compilation of
accounts did not make sincere efforts and the things
were allowed to take their own shape attracting
delay. The Committee recommend that due
importancc and priority should bc accorded to thc
finalisation of thesc documents within 3 months after
closec of the accounting ycar, the documents should
be compiled and handed over to auditors for auditing
to avoid dclay at this stage.

34
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3

1 2
3. 1.14
4. 1.15
5. 1.16

The Committee further regret to note that the
CIWTCL finaliscd thc Annual Report on 7.8.1996
i.c. after about 16 months of the close of the
accounting ycar which shows the casual approach
adopted by thc CIWTCL in (finalisation of the
documents. The Committee feel that thc Annual
Report contains only administrative matter and
shouid bc finaliscd within 6 months of the closc of
the accounting ycar in future.

The Committce further regret to note that the
printed copics of the Annual Report and Audited
Account werc scnt to the Ministry of Surface
Transport by CIWTCL on 13.9.1996 but the Ministry
took 2 months to preparc “Review” and “Dclay
Statement™. The Committee feel that the Ministry did
not give duc priority to the laying of documents
knowing fully wecll that they have alrcady bcen
delayed for laying. The Committec feel that such
Iethargic approach on the part of the Ministry of
Surface Transport in preparing “Review” and “Delay
Statement™ is regrettable and should be avoided in
future.

The Committce also note that the Annual Reports
and Auditcd Accounts of CIWCTL for the year 1995-
96, 1996-97, 1997-98 and 1998-99 have been laid on
the Table of Lok Sabha on 8.6.1998, 21.12.1998,
13.3.2000 and 25.7.2000 i.e. after a delay of about
17 months. 12 months, 14, months and 7 months
respectively. However, these_documents for the years
1999-2000° and 2000-2001@€ which were duc for
laying by the 31.12.2000 and 31.12.2001 havc not so
far been laid on the Table. The Committee fecl that
thc Annual Reports and Audited Accounts which arc
laid on thc Tabic of thc Housc with dclay do not
scrve any purposc for the Mcmbers of Parliament as
they are deprived of timely information to be uscd by
them at thc timc of Demands for Grants of the
Ministry concerned.

LL.

‘Laid on 13.3.2002.

id on 1.3.2000 & 26.4.2001.
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1.17

2.12

2.13

In view of the assurance given to the Committee by
the representative of the Ministry of Surface
Transport during evidence, the Committee fecl that
all possible remedial measures should be taken both
by the Ministry of Surface Transport and CIWTCL,
Calcuttta to adherc to the period for laying reports
and prepare a time bound action plan for finalisation
and laying of Annual Report and Audited Accounts
on the Table of the House. A copy of the time bound
action plan so prepared may also be made available
to the Committee for their information. However,
the Committee fecl that the in house computer
activitics of CIWTCL may be enhanced and
continuous monitoring of thc finalisation of the
documents may be strengthen to avoid recurrence of
delay.

The Committec note that the Annual Report and
Audited Accounts of National Commission for
Women, New Delhi for the year 1993-94 were laid on
the Table of the House on 16 May, 1997 i.e. after a
delay of about 28';, months over and above the
prescribed period of nine months after close of the
accounting year.

The Committee regret to note that the National
Commission for Women approached the audit
authorities for auditing their accounts on 27.10.1994,
i.e. about 7 months after the close of their accounting
year and the auditors were appointed on 23.11.1994
i.e. after onec month of approaching them. The
Committee feel that for appointment of auditors
action could have been taken in time to reduce the
delay at this stage. Late action for appointment of
auditors show the lack of responsibility and lethargy
on the part of the officers of the Commission dealing
with the work of finalisation of the documents. The
Committee, therefore, recommend that this type of
approach in finalisation of the document should be
avoided which yltimately cause delay in subsequent
stages of the finalisation of the documents.




10.

11.

2.14

2.15

2.16

The Committce arc concerned to notc that the
Annual Report of the Commission for the year 1993-
94 was finaliscd in December, 1995 and was approved
in Commission’s meccting hcld on 7.3.1996 i.e. aftcr
about 14 months after closc of thc accunting ycar as
against six months rccommcnded by thc Committee
since it contains only administrative matters, data and
performance of thc Commission and docs not require
to be audited. It shows the lacadaisical approach on
thc part of thc National Commission for Women.
The Committee, thercfore, emphasisc that henceforth
the Annual Report should be finalised in all respects
within 6 months of thc closc of thc accounting year
so that thc samc could be laid along with audited
accounts within 9 months of thc closc of the
accounting ycar.

The Committec also regret to note that after
finalisation and approval of thc documents, the
Commission took about 9 months in translation and
printing of the documents which were received by the
Commission on 18.12.1996 from thc printer. The
Committec arc bound to precsume _that the
Commission did not takc up thc matter of laying of
the documents with the seriousncss they deserved and
the things have bcen allowed to takce its own course
which led to inordinate dclays. The Committce,
thercfore, recommend that the Commission should
strcamline the process of translation and printing of
the documents. The tender for printing may be
invitcd and finalised in advance to avoid any declay on
this account. Immediately after approval, the work
rclating to translation and printing may bc taken up
without any loss of time. The printer may be asked to
complctc the printing within a time bound schedule.

The Committce feel dissatisfied to note that after
reccipt of thc Annual Report and Audited Accounts
from the Commission in December 1996, the Ministry
preparcd “Rcview™ and “Dclay statcment”™ on
7.5.1997 taking thcrcby more’ than 4 months after
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2.18 In view of the persistent delay in laying Annual
Rcports and Audited Accounts of National
Commission for Women the Committce would like to
reiterate their earlicr recommendation made in para
3.5 of their First Report (Fifth Lok Sabha) presented
to Lok Sabha on 8 March, 1976:—

“3.5 The Committee arc of thc opinion that
normally thc Annual Rcport and Audited
Accounts of autonomous organisations should
be presented to Parliament together to cnable
thc Housc to have a compicte picture of the
working of that body. This dccision should not
bc taken to imply that laying of reports and
accounts could bc dclayed to any length of
time. Thc Committcc rccommcend that the
Annual Report together with the audited
accounts and audit report thcrcon for a
particular ycar should bc laid on thc Table
within 9 months of the closc of the accounting
ycar unless othcrwise stipulated in the Act or
Rules under which the organisation has bcen set
up. To comply with this rcquircment proper
time schedulc should be laid down for
compilation of Annual Report and accounts and
their auditing. The Committce fecl that
normally a pcriod of 3 months would be
sufficicnt for compilation of accounts and their
submission to audit; the ncxt 6 months might be
given for auditing of accounts; for printing of
the report and sending it to Government for
laying. If for any reason thc rcport, audited
accounts and audit report cannot be laid within
the stipulated period of ninc months, the
Ministry should lay within 30 days of expiry of
the prescribed period or as soon as the Housc
mect, whichever is later, a statcment cxplaining
the rcasons why the report and accounts could
not bc laid within thc stipulated pcriod.”

2.19 in view of thc abovc said rccommendation, the
Committce reccommend that the National Commission
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15.

16.

17.

3.9

3.10
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for Women in consultation with the Ministry may
prcparc a timc bound programmce for all the stages
involved in finalisation of thc documents viz.
appointment of auditors, compilation of accounts,
translation & printing of the documents, approval of
the documents, sending them to the Ministry,
preparation of ‘Review' & ‘Delay Statecment’ by the
Ministry and laying them on the Table of the House
so that thc documents could be laid within nine
months after closc of the accounting ycar. A copy of
thc time bound programmec so prcpared and the
status rcport of the documents for the ycars 1998-99
onwards may bc madc available to the Committee.

The Committee notc that the Annual Report and
Audited Accounts of Salim Ali Centre for
Ornithology & Natural History, Coimbatore for ycar
1996-97 were laid on the Table of the Housc on
13.12.1999 i.e. aftcr a dclay of about 23 122 months
ovcr and above the prescribed period of ninc months
after closc of thc accounting ycar.

The Committee regret to note that after approval of
thc Annual Report and Audited Accounts by the
Governing Body of SACONH, the Centre took
14 months in locating thc suitable agency for
translation of thcir documents. The Ministry also did
not sccm to pursuc with the Centrc to know the
rcasons for delay. If it would have been done, the
Ministry of Environment & Forests could suggest
them the appropriate agency at Dcthi or it could have
been done with the help of the staff of the Ministry.
The Committce would like to know the arrangements
that have been made to avoid such delay in future.

The Committee also regret to note that the Annual
Report and Audited Accounts werc sent by the
Centre to the Ministry of Environment & Forests on
15.12.1998 for laving them on the Table. However,
the Ministry took about 4 months in preparing
‘Review’ and "Dclay statement’ and getting these
documents authenticated from their Minister, In the
mcantime, the Government resigned. Again, the |
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3

1 2
18. 3.12
19. 3.13

Ministry got the documents authenticated on
2.12.1999 and laid on the Tablc on 13.12.1999. The
Committec arc not happy with thc unrcasonably long
time taken by the Ministry in preparing ‘Review’ and
‘Delay Statement’ and fecl it could be prepared
immediatcly after reccipt of the documents from the
Centre thereby to save the dclay to a large cxtent.
The Committcc hope that thc Ministry of
Environment & Forests would look into such
unreasonablc dclay and would not allow thcm to
recur in future.

The Ccemmittec notc that thc Annual Rcports and

" Audited Accounts of SACONH for the ycars 1994-

95. 1995-96 and 1996-97 were laid on thc Table on
10.12.1996, 12.8.1997 and 13.12.1999 i.e. aftcr a delay
of about 11 12 months, 7 12 months and 23 12
months respectively. These documents for the ycars
1997-98 and 1998-99 have becn laid on the Tablc on
30.11.1999 and 15.5.2000 i.e. after a dclay of about
11 months & 4 12 months. However, the documents
for the ycars 1999-2000° and 2000-2001°" which were
duc for laying on thc Table by 31.12.2000 and
31.12.2001 have not so far bcen laid.

The Committce regret to note that ncither the
Ministry nor thc Centrc were scrious in adhering to
the rccommcndations of thc Committcc on Papers
Laid on thc Tablc madc in para 3.5 of thcir First
Rcport (Fifth Lok Sabha) for presentation of thesc
documents within 9 months of thc closc of thc
accounting ycar. The Committce reitcrate their said
rccommcndation  for  information and  strict
compliancc both by the Centre and the Ministry of
Environment and Forests:—

“3.5 Thc Committcc arc of thc opinion that
normally thc Annual Rcport and Audited
Accounts of autonomous organisations should
bc presented to parliament together to cnable

*Laid on 18.12.2000.
**Laid on 11.3.2002.
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the Housc to have a complcte picture of the
working of that body. This dccision should not
be taken to imply that laying of reports and
accounts could bc declayed to any length of
time. Thc Committec reccommend that the
Annual Rcport together with the audited
accounts and audit report thercon for a
particular year should be laid on the Table
within 9 months of the close of the accounting
year unlcss othcrwise stipulated in the Act or
Rules under which the organisation has been set
up. To comply with this rcquircment proper
time schedule should be laid down for
compilation of Annual Report and accounts and
their auditing. The Committee feel that
normally a pcriod of 3 months would be
sufficicnt for compilation of accounts and their.
submission to audit; the next 6 months might be
given for auditing of accounts; for printing of
the report and sending it to Government for
laying. If for any reason the report, audited
accounts and audit report cannot be laid within!
the stipulatcd period of ninc months, the]
Ministry should lay within 30 days of expiry of
the prescribed period or as soon as the House 4
mects, whichever is later, a statement,
explaining thc rcasons ‘why the report and’
accounts could not be laid within the stipulated’
period.”

The Committee trust that as promiscd to them by the
representatives of Ministry of Envirenment &
Forests, the Centrc and the Ministry would be
vigilant in thc matter in future and ensure that all
formalitics including translation, printing and
approval of the documents from the compctcnt
authority would be completed well in time so that the
Annual Rcport, Audited Accounts and ‘Review;
could be laid on the Table of the House within nine
months of the closc of the accounting year.

The Committec note that the Annual Report and

Audited Accounts of Indian Council of Forestry
: 1



43

3

22.

23.

4.9

4.10

Research and Education (ICFRE), Dchradun for the
ycar 1997-98 were laid on the Table on 25.8.2000 i.e.
after a delay of about 20 months over and above the
prescribed period of nine months after closc of the
accounting ycar.

The Committec regret to note that after receipt of
thc accounts from ICFRE, thc auditors took 3
months to complcte the audit. The Committec feel
free to presume that after handing over the accounts
to the auditors, thc ICFRE did not pursuc the
auditors for spcedy auditing. The Committcc,
therefore, rccommend that hercafter after handing
over the documents to the autitors, the ICFRE must
vigorously pursuc the auditors to complete their audit
carly as possiblc and avoid unrcasonable dclay at this
stage of finalisation of the documents.

The Committee distress to note that after close of the
accounting ycar, the ICFRE. Dchradun finaliscd
their Annual Rceport on 21.12.1998, got approved
from the Board of Governors on 17.3.1999 and was
adopted by the ICFRE Society in its Annual General
Meccting held on 2.3.2000. The whole process of
finalisation of Annual Report took about 26 months
after closc of the accounting ycar as against 6 months
rccommended by the Committee. The Committee fail
to understand the rcasons for the inordinate dclay
occurrcd in finalisation of their Annual Report which
is nothing more than lethargy on the part of the
ICFRE. Dchradun to fulfil their accountability
towards the Parliamcnt. It scems that the Ministry
also did not pursuc the Council to know the rcasons
for delay. The Committee feel that if the Ministry
had timely pursucd the matter with the Council, the
dclay could havce been curtailed to a large cxtent.
The Ministry cannot  absolve itsclf of the
responsibility of delay in this connection. The
Committee. therefore, recommend that in futurc the
Ministry should continuously wakce up the Council
and should give a trcatment of scriousness and a
scnse of urgency to laying of the documents it
descrve.,
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The Committee also note that after finalisation of the
documents, thc ICFRE took about 4 months in
translation and printing of the documents. The
Committee understand that the ICFRE initiated the
matter of translation and printing of the documents
only after thcir approval and did not bother to make
arrangements in advance and therein lost time. The
Committee, therefore, recommend that the process of
translation of thc documents may be done
simultaneously and the tender for printing etc. may
be invited in advance to obviate any kind of delay at
this stage of finalisation of the documents in future.

The Committce are unhappy to note that after
receipt of thc documents from the Council, the
Ministry of Environment and Forests took about one
month in preparing ‘Delay Statement’ for being laid
on the Tablc. Moreover no specific reasons
elaborating the time taken at each stage of
finalisation of thc documents have been made in the
‘Delay Statement’. In the ‘Statement of reasons for
delay’, the Government should invariably indicate in
choronological order the dates of finalisation of
reports and accounts, their submission to audit, issue
of Inspection Reports, replies given on points raised
in the reports and finally the receipt of the audited
accounts from the Audit authoritics so that the
House may identify the stage and extent of dclay and
suggest remedial measure therefor. The Committee,
therefore, recommend to the Ministry to bec more
vigilant whilc placing the documents of the
organisations under their administrative charge.

The Committee also notc that the Annual Rcports
and Audited Accounts of ICFRE, Dehradun for the
three years i.e. 1994-95, 1995 96, 1996-97,and 1997-98
were laid in Parliament on 16.7.1996, 12.8.1997,
20.12.1999 and 25.8.2000 - respectively i.e. aftcr a
delay of about 6% months, 7% months, 24 months
and 20 months respeetively. However, thesc
documents for the ycars i.e. 1998-99 and 1999-2000
which were requircd to be laid on the Table by
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31.12.1999 and 31.12.2000 have been laid together on
the Table of thc Housc on 13.8.2001 i.e. after a dclay
of about 19, months and 7%, months respectively.
These documents for the year 2000-2001° which werce
required to be laid on the Table by 31.12.2001 have
not so far been laid.

In view of thc persistent delay in laying Annual
Reports and Auditcd Accounts, thc¢ Committce
recommend that in order to obviate delay in laying
thesc documcents on the Table of the Housc. the
ICFRE, Dchradun in consultation with the Ministry
should chalk out a timc bound programmec containing
all the stages of finalisation of thc documents viz.
appointment  of auditors, auditing of account,
approval of thc documents from the compctent
authority, translation & printing, scnding them to the
Ministry and prcparing ‘Review’ and placing them on
thc Table of thc Housc by the Ministry of
Environment and Forests. The programme so chalked
out may bc adhcred to in letter and spirit to avoid
dclay in futurc. A copy of the programme so
preparcd may also be furnished to the Committec.

The Committec notc that the Annual Reports and
Audited Accounts of Nchru Yuva Kendra, New
Dclhi, for thc ycars 1995-96 and 1996-97 werc laid
together on the Table of the Housc on 7 August,
2000 i.e. aftcr a dclay of about 43', months and 31%,
months over and above the prescribed period of nine
months after close of the respective accounting ycars.

The Committcc arc unhappy to notc that thc Nchru
Yuva Kendra Sangathan, New Dclhi approached the
audit authoritics for appointment of auditors for
auditing thcir accounts for the ycars 1995-96 and
1996-97 only after closc of the respective accounting
ycars i.e. on 23.6.1997 and 30.3.1998 i.e. aftcr
compilation of thcir accounts on 21.5.1997 and
9.3.1998 respectively  which  shows the casual

*Laid on 7.3.2002
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approach adoptcd by the Sangathan in finalising their
documents. The Committce fecl that there had been
total lack of commitment and thc approach both by
thc Sangathan and The Department of Youth Affairs
and Sports in finalising thcse documents. The
Committce arc not satisfied with the difficulty put
forth by thc Sccrctary, Department of Youth Affairs
and Sports, during evidence before the Committee
stating that thc Sangathan had an office in cvery
district of thc country and thercfore collecting
information, its compilation and auditing was a time
consuming and voluminous work. The Committce
have cxamincd various organisations which havc to
collect information from various sources and they
have been able to lay their documents on the Table
within the stipulated period. Morcover, keeping in
view all such kind of problems and various formalitics
involved in finalisations of the documents, after a
great dcal of discussion with the Hcads of the
Ministrics/Dcpartments and Audit Authorities, the
nine months period after close of the accounting vear
was prescribed by the Committec within which the
organisations havc to lay thecir documents on the
Table of the Housc.

The Committcc arc concerncd to notc that atter
handing over the documents for thce ycars 1995.96
and 1996-97 to thc Auditors on 23.6.1997 and
30.3.1998, thc auditors took 8 months and 10 months
respectively in commencing the audit of accounts.
and furthcr 9 months and 12 months respectively
were taken by them in completing audit and
thereafter  submitting  their  final Report  The
Committcc arc bound to observe that after handing
over the documents to the auditors, the Sangathan
did not pursuc thc auditors land allowed them to take
their own timc. It appcars that thc Department of
Youth Affairs and Sports also did not carc to know
the progress of finalisation of thc documents The
Committce arc not satisficd over the manner in which
the wholc affair rclating to auditing of accounts have
been dealt with by the Sangathan. The Department
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of Youth Affairs and Sports also cannot absolvc itsclf
from the responsibility of delay occurrcd at this stage
of dclay in finalisation of thec documcnts. The
Committce understand if the Dcpartment of Youth
Affairs had kept a track to know thc progress of
finalisation of the documents, thc Sangathan could
have take prompt action and rcgular pursuation with
the Auditors to complete their job and the joint
efforts both by thc Sangathan and thc Dcpartment of
Youth Affairs could bring down thc delay.

The Committec arc unhappy to note that after close
of thc accounting ycars 1995-96 and 1996-97, about
26 months and 14 months respectively were taken by
the Sangathan in finalising their Annual Reports arc
against six months rccommended by the Committcc
for this purposc. Thc Committce understand that the
Annual Rcport which contain only administrative
matters and nceds no scrutiny/audit by any outside
agency cven though an inordinatcly long period of
time have been taken to finalise them which shows
thc slow approach in finalising their documents by
the Sangathan. The Committec hopc that such type
of approach should bc discouraged and all procedure
rclating to finalisation of documcnts should be
strcamlincd and thc officers involved in this process
should be madc accountable.

The Committee regret to note that after approval of the
documents on 14.5.1999 from the Board of
Govcernors, the Sangathan took 10 months in translation
& printing of the documents which in itself shows that
finalisation of documents and thceir laying on the Table
of thc Housc has been taken as a mere formality The
Committcc fecl that the documents laid on the Table of
thc Housc with inordinate delay losc their importance
and thc Mcmbcrs of Parliament cannot takc advantage
of thosc documcnts and fcel themsclves deter to
effectively participate in the discussions during Demands
for Grants of thc Ministry concerned which ultimately
provc fatal for thc financial heaith of thc sangathan.
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The Committce dceply regret to note that after
receipt of thc documents from the Sangathan on
16.3.2000, the Ministry took about 5 months in
preparing ‘Review’ and ‘Delay Statement” and
thereafter laying them on the Table of thec Housc i.e.
on 7.8.2000. The Committec are of thc opinion that
when the Ministry/Dcpartment itself contributing
towards delay how it can pursue or enthusc the
Sangathan to avoid dclay and fulfil the statutory
obligation in laying these documents on the Table of
the House. The Committee, therefore recommend
that the Ministry/Department should be prompt in
preparing thesc documents and set cxamples for the
organisations under their administrative charge.

The Committce note that the Annual Reports and
Audited Accounts of Nehru Yuva Kendra Sangathan,
New Delhi for the years 1992-93, 1993-94 and 1994-95
were laid on the Table of the House on 5.8.1998 i.e.
after a delay of about 55 months, 43 months and 31
months respectively. These documents for the years
1995-96 and 1996-97 were laid on the Tablc on
7.8.2000 i.e. after a dclay of about 43% months and
31% months. However, these documents for the years
1997-98° 1998-99€¢ and 1999-2000 which were
required to be laid on the Table of the House
31.12.1998, 31.12.1999 and 31.12.2000 have not so far
been laid.

Since the representatives of the Department of Youth
Affairs and Sports have regretted for the delay that
has occurred and assured the Committee to take
necessary steps to curtail the delay and lay the
required documents within the prescribed period of
nine months after close of the accounting year, the
Committee hope that the Department of Youth
Affairs and Sports whould strictly adhere to the
recommendations made by the Committee and would

*Laid on 6.8.2001
@Laid on 19.5.2002
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clear thc backlog. The Committee also rccommend
that they should also prepare a time bound schedule
for complction of various stages involved in
finalisation of their documents viz., appointment of
auditors, compilation of accounts, timely auditing of
accounts by auditors, approval of the documents by
the competent authority, translation & printing of the
documents, sending them to the Ministry and finally
preparing ‘Review’ and ‘Dclay Statcment’ and laying
them on the Tablc by thc Decpartment of Youth
Affairs. The timc schedule so prepared should be
monitored by some senior officers both in the
Ministry of Youth Affairs and Sports as wcll as
Nehru Yuva Kcendra Sangathan, New Declhi to
obviate delay in future. The Committcc may be
apprised of the action taken in this regard.

MGIPMRND—6329L5—13-2-2003.
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